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Allotm.ent of land to Tara House Building 
Cooperative Society, Delhi 

*307. SHRI S. C. SAMf\NTA: Will the 
Minist~r of WORKS AND HOUSING be 
pleased to state: 

(a) the progress made in the matter of al-
lotme-nt of land to the various House Building 
Cooperative Societies in Delhi and New 
Delhi; 

(b) the number of Societies still awaiting 
allotment and the prospects for such allotment 
in future; and 

(e) by what time a deci~ion is likely to be 
taken in the case of one Tara Cooperative 
House Building Society, consisting of M.Ps. 
and non-11.Ps. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF \VORKS AND HOUSING 
(SHRI1. K. GUJRAL): (a) 141 Cooperative 
Huuse Building Societies haw so far been 
allotted undeveloped I development land in 
Delhi/New Delhi. 

(b) Cases of 29 Cooperative Societies are 
being considered for allotment of land under 
Group Housing Scheme. 

(c) Decision in principle has already been 
taken to allot them land on Group Housing 
basis in Sr,uth Delhi. Further steps in this 
direction are heing taken. 

SHRI S. G. SAMANTA: Is it not a fact 
that Tara Cooperative He-usc Building Socip!y 
consists mostly of Members of Parliament and 
ex-Members? Yet, no land was allotted to 
them for the past eight years anel in the mean 
time many Members have b~com' ex-m~mbcrs. 
\Vhat is the reason for thi, delay i 

SHRI I. K. GUJRAL: The case of Tara 
Cooperative Society has been ail unfortunate 
on(', in the sense that they wcrc ofl>rcd a piece 
of land on the other side of the Jallluna but, 
unfnrtull3tdy, at that. time that land Was not 
acceptable. Now we h"vc decicl,·d to ~ive them 
land under the group hOllsing s("hem~ in South 
Delhi. I hope and I can only say that, provi-
ded cooperation com"s from Tara C.,operative 
Society also-we should be aLk to finalist! it 
vcry soon. 

SHRI S. C. SAMANT A: The members of 
the Society w~re inform~d that they should 
apply to the Minister of Housing. If it is so, 
why were they asked, (0 do so ? 

SHRI J. K.. GUJRAL: I do not know who 
asked the members to apply to the Minister of 
Housing. If the Society had asked them to do 
so, I cannot be held responsible for tlni. 

SHRIMATI MUKUL BANERJEE: What 
measures is the hon. Minister thinking of taking 
to recover thost· lands, which were promised in 
writing to some housing cooperatives but where 
the Jana Sangh administration, in ordet to catch 
\,otes for the Corporatioll elections, allowed the 
irregular colonisers to build hundreds of 
houses? 

SHRI 1. K. GUJRAL: This is an unfortu-
nate situation that some lands, which were 
under acquisition and for which even paym~nts 
had been made, arc now being trespassed upon 
and some unauthorised construclion Ins c )me 
up. The DDA is now trying to get those lands 
reclaimed so that they could be given to the 
original owners. 

SHRI SUBODH HANSDA: Tht" Minister 
just now stated that land was going to be allot-
ted to the Tara Cooperative Housing Society 
but that lands would be allotted only if the 
cooperation of the Tara Cooperative Society 
would be available. May I know whether the 
Tara Cooperative Hou;ing Soci"ty is not coope-
rating with them for allotment of land? 

SHRI I. K. GUJRAL: I think. my hOll. 
fl'iend has overstr,'ssed my camal remark. 'Ve 
want to finalise it very soon. I hope, the Tara 
Cooperative Society will also be cooperative 
becau;e at an earlier stage land could have 
been allotted if they had taken the land across 
the Jamuna. BUI, untc.>nunatcly, the insistence 
was on this side of the Jamulla. That is why 
no" we helVe taken a clcci,io.l in principle to 
giH· them land on this side of the Jamuna, that 
is, South Dethi, under the group hou,ing 
schcm~. 

SHRI K. Sl'RYAN.'\R:\Y;\NA: May I 
know whclhcr the Tara Cooperativc Society 
is allotting ~itcs and pluts to MPs, ex-MPs and 
ather Il1~ll1bers, who arc already having houses 
in Delhi and "\It~idc; if so, whal arc the 
reasons? 
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MR. SPEAKER: It is too detailed a ques-
lion. They have not got any land yet and you 
are worried about the allotment? 

SHRI 1. K. GUJRAL: The rule is that 
every pcr.cn, whether a m,mber of a coopera-
tive society, before he is allotted a plot of land, 
h as to file an affidavit saying that he or his 
depcr:dants or his wife do not own any plot or 
hGUSC in Delhi. Those who cannot qualify 
under this, !hat is, those who cannot file thi'; 
affidavite, wilt not be given land. 

Indo-Nepal Relations 

+ 
*309. SHRI NIHAR LASKAR: 

~HRI P. GANGA DEB : 

Will the Minister of EXTERNAL Al'-
FAIRS be pleased to state: 

(a) whether the at tention of Government 
has becn drawn to the statement mcde by the 
Prime Minister of Nepal as reported in 'The 
Hindustan Times' of the 20th April, 1971, in 
which he is reported to h"vc pledged better 
tics with India; and 

(b) if so. the reaction of Govnnment there-
to? 

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI 
Sl:Rf.NDRA PAL SINGH): (a) Yes, Sir. 

(b) We have always stressed our friendship 
for Nepal and, therefore, welcome the Nepalese 
Prime l\1inister's statement. 

SHRI NIHAR LASRAR: I would like to 
know from the hon. !vlinister whether the 
King of Nepal is visiting India vcry shortly 
and, if so, whether they will lake thi. oppor-
tunity to discliss abollt 0111' mutual il1tl'r('sl~ 
and things which COllcel'n both coulltries and 
try to develop relations I,,·tween these two 
countries. 

SHRI SURENDRA PAL SI);GH: His 
Majesty the King of N'·pal is due tu pay a 
(wo-d"y vi,it to N( w Ddh i Hry sh.jrtly-·I 
think, frolll the 10th .June to the 12th .June-
and during hi, stav 11< re, th .. Prime !"Iiuister 
and till· King ~r(' lik<cly to di" us, all m;'ltc-rs 
of ll1utual int("J"c~t and "ther outstand ing issues 

which are at prr>C1:t stD.r.dir.g between the twO 
countries. 

Self-suffidfncy in Chemical Fertilizers 

*310. SHRI P. VEKKATASUBBAIAH: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether self-sufficiency has been reachc,l 
in Ihe production of chemical fertilizers in the 
country; 

(b) if so, whether imp0l"l of fertilizers will 
be st(fped: ancl 

(c) wheth, r the cost of prcduction of Che-
mical F, J t iliz, r, bas been brought down in 
order to ena hIe the farmers to bring down the 
prcduclic.n cost of feed cn>ps and other com-
m, rcial ·_rops? 

'I HF DFFL'l Y MINISTFR IN THE MI-
NISTRY OF PETROLEUM AND CHEMI-
C,\lS (~I-iRI DALBIR SINGH): (a) Ko, 
Sir. 

(i.J) Docs not arise. 

(c) Cost of produclion of fertilizcn in pub-
lic sector unit3 and therefore Ihe prices of ferti-
lizers I,a\"(' r.ot g(ncr~lIy come down. The po-
sition is the same in the case of pri,·ate sector 
units as fa. as is known. 

SHRI P. VENKATASUBBAJAH: May I 
kr.cw whc!hrr Ihe ralio of pre duel ion both in 
the private sec lor and puhlic serlor has not 
gone up because of the fact that we arc not 
able to ut ilise the rated caFacity and, in that 
ra5(", whC'tht:r the Gr)\'CITJtll<:ll( ,viII take prupct' 
sleps to Sec thaI the pro.iects under pul'Ec sec-
tor arc workec\ to rull eapa·:ity ,0 tI.at '\l'may 
be able to C(mlC up to Ihe sc1f-'uffici'·IlCY level? 

THE MINISTER OF PETROLEuM A~D 
CHEMICALS (!'HRI P. C. :'-El Hli: It is 
true that th(" p,l:lie '(Ttor and pr;\"at" ,ector 

p rojcrls arc I'ot \ .. o("hec\ to fult-ratlel capacit,·. 
As far as ~)l!l.:l:c ~(C\ (r F'njl.'('t~ arc cOIlcerned, 
all ro,~;blc • fii lI' aI"<' h ;"g ",ade to ,ce that 
they wi'rk I'P \0 nllid capacity, But in the 
('~P'C of (cr:ain rcn:lj~( r prujel'l~ l:kc Sindri 
which haw; h"come too old, (",·ell the rated 
<'<Ipacity has to be revised ill ;"IIIIS of the con-
dit jClll of t:X·S:iIlg Inachillt'l y. 




